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Take over of Textile Mills In Kerala
870. SHRI P. K. KODIYAN:

SHRI C. K. CHANDRAPPAN:
Will the Minister of COMMERCE 

AND CIVIL AVIATION AND CO
OPERATION be pleased to state:

(a) whether the Kerala Govern
ment has urged the National Textile 
Corporation to take over four textile 
mills in Kerala; and

(b) if so, the action taken by Gov
ernment in this regard?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES 'AND CO
OPERATION (SHRI MOHAN DHA
RIA): (a) Yes. Sir.

(b) Since National Textile Cor
poration has been already overbur
dened with an onerous responsibility 
of managing 105 sick cotton textile 
mills at present, the Central Govern
ment docs no favour take-over of 
more sick or close textile mills for 
management by the National Textile 
Corporation. However, if any con
cerned State Government is prepared 
to take over sick unit or units under 
its management, the Central Govern
ment would like to render all possi
ble cooperations, whenever such pro
posals are found viable.

Misuse of Import Licences by Edible 
Oil Importers

871. SHRI P. K. KODIYAN:
SHRI M. RAM GOPAL 

REDDY:
SHRI UGGRASEN;

Will the Minister of COMMERCE 
AND CIVIL" SUPPLIES AND CO
OPERATION be pleased to state:

(a) whether Government’s atten
tion has been drawn to the fact that 
the edible oil importers are selling 
the goods purchased against import 
licenses issued by Government back 
to their overseas suppliers making 
huge profits; and

(b) if so, Hie facts -thereof and 
action taken against themt




